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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
DHARMAVIR). (a) Cn the basis of the
information supplieq by State Govern-
ments and Administrations, a state-
ment indicating the minimum rates of
wages fixed by them for employment in
agriculture is laid on the Table of the
Sabha, Every effort is being made to
ensure that the minimum wages fixed
are actually paid to workers through
various mecasures like tripartite com-
mittees at local levels and strengthen-
ing of enforcement machinery compris-
ing inspeclors appointed by the State
Governments and officials of other
departments,

(b) In view ¢f the different stages of
develcpment in the varioug States and
also in the region within the same

tale, varving pattern of consumption
and cost of living, a uniform minimum
wage ig not corisidereq feasible. The
Conference of Labour Ministers in July,
1980 agreed that while absolute unifor-
mity wag not possible, there should not
be tog wide a disparity.

(c) The State Governments/Admi-
nistrations have been requesied to im-
plement the recommendations of the
31st Conference of Labour Ministers in
July 1980 that minimum wages should
be reviewed angd revised, if necessary,
once at least in 2 years or on a rise of
50 points in  consumer price index
numbers, whichever ig earlier. The
Ministry of Labour monitors the pro-
gress of action in this regard,

Statement

Stwtement showing State-wise minimum wages in Awiculiure for unskillled workers) as on
1-2-1902 as reported by State Government/ Administa jons

Name of the Sate Date from Rates of Wages Remarks
which
cflective
| 2 3 4

Central Government
arca

- -———————e s 8 01, S emame

15-9-1980 Rs. 5-10 to 7:50 according to  Draft proposals for Jurther

revision were notificd on
10-12-81.
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Andhra Pradesh . 7-2-1981 Ry _4:25 t0 10'00 per day
accdrding to arcas.
Assain . . 2t-12-1981 R« 80010 9:00 per day with-
out mesls ur Rs. 7-00 per
day with onc meal accor-
ding to accupation.
Bihar . July, 1975 *R<. 450 with one meal/nasta  Draflt propusals for further
in  unirrigated arcas and rovision issued on 24-10-
Rt 5:00 with»u mnl 199,
nasia in irrigation areas.
Gujarat 5-1-1976  Rs. 5-50 prr day, Advimry  Comumittee has
been appuinted on
3-6-1980 to advisr fur-
ther revision of minimum
wages.
Haryana . . 2-1.1080  Rs. 750 t0 Rs. 10: 00 per clay  Proposals for  fresh revision
with meals e Rs. 9-00 10 sre under  cunsideration.
R+, 12:00 prr day according
to type of work.
Himachal Pradesh . 1-1-1981  Ru. 7 25 prr day,
Jammu & Kashmir Minimum Wagrs have not
bren fixed so zr.
Karnataka . . 2-10-1976  R«. 3 23 10 Re. § 60 prr dav  Draft propowals fr  further
according to  class o ope- tevivion of minimum wages
vation and tvpe of land notifud en 215081
Kerala . 1-8-1480  Rs. 7 45 prrday for light work
and Rs. 9 90 perday for .
hard work.
Madhya Pradesh . 1-1-1gfg  Rs. 7'n0 plw sprcial allow-
ance  per day linked o
CPl  compiledd half-veards.
Maharahtra . . 1-11-1078 Re. 4 00 o Re. 35 por day  Ndvisory  Committee has
aconrding to arvas. bern  constitututed on
11981 tn  advise fur-
ther revision.
Manipur . . 1-11-1980 Rs. 8-00 per day
Mchgalaya . . 1-3-19%0  Ra. 7-50 with mid-rlay mea!
prr day
Nagsland . . 11-2-1981  Rw. 7-00 prr day State Gont. is considering
revision of  minimum
Wagrs.
Orissa . . Drc..1gBo  Ru 5:00 per day.
Punjab . . . 31-1-19f2  Rs. 11-00 per day with meals
or Rs. 14:00 prr dav wit-
out meals.
)

sMinimum wagrs in Bihar arc fixed in kind according to arcas and types of land but  wheie wage

are paid in cash these shoukl not be lews than those stated above.

~
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Rajasthan . . 1-1-1980 Rs. 6-25 to Rs. 8:00 acenr- -
ding to areas.

Sikkim . . . Minimum wages Act, 1948
not been extended.

Tamil Nadu . . 15-9-1979 Rs. 5:00 to Rs. 7:00 per day Committee is being consti- -
according to type of opera- tuted for further revision
tions cxcept in East Than- of minimum wages.
javur where wages rotes
have been fixed under the
Tamil Nadu Agricultural
Labour Fair Wages \ct,
106q.

Tripura . 1-12-1979 Rs. 7:00 per day

Uttar Pradesh 9-1-1981  Rs. 6-50 to Rs. 8- 50 per day
according to Zone.

West Bungal For Oct. Aduls —Rs. 9-58 per day

1981 tn Child - Rs. 6-89 per day
Sept. |ﬁ2
Andima & Nic har 1-10-1990  Rs. G- 50 per day
Jalunds

Arunachal Prade' Minimum wages have not
been fixed so  far.

Chandi \dministration  28-4-1979 Rs. 7:70 ta Rs. 9:00 per day  Draft  propusals to  revise -
with meal or Rs. 9- 70 to minimum wages have
Rs. 11-00 per day according been  notified on 14 -9-
10 rature of werk. - 1981.

Dadia & Nagar Hav i 154-1976  Rs. 5-50 per day Advisory Committee  t0
suggest further revision
of minimum wages has
been constituted.

IDelhi Administration 1-1-1080  Rs. - 25 per day Delhi  Administration have -
since revised Minimum

. Wages at Rs. 11-60 per
day.

Gaoa. Daman & Di 25-2-1976  Re. 4-00 to Rs. 5:00 per day  Draft  proposal  to revise
according to class of work. minimum wages have

been notified on 6-2-81.

Mizorara Fixation of minimum wages
in agriculture is under con-
sid-ration.

Pondicherry

(i) Mahe & 1-5-1076  Rs.4-75t0 Rs.9-00 per day
Yanam region according to areas and
nature of work,
(ii) Pondicherry & 24-1-1931  Rs. 5-00 to Rs. 7-80 per day  Further  proposals notified
Karaikal according to arcas and for revision in Karaikal
region. nature of work. region on 12-1-1982.

lakshadweep . .

There is no  agricultural
worker in the Union Terri-
tory.
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MADHAVRAO SCINDIA:
Sir, the effective implementatiolt of
minimim wages paig to agricuitural
workers affects the most needy sec-
tions of- our country’s pogulation,
namely, the rural proleteriat some-
times calleg ‘Sarvahara varg’.

SHRI

DR, SUBRAMANIAM SWAMY: You
call them as ‘proleteriat’?

SHRI MADHAVRAO SCINDIA:
You do not have a monopoly ef such
terms, Dr. Swamy.

DR. SUBRAMANIAM SWAMY: I
never used that term.

SHRI MADHAVRAO SCINDIA:
This is a section which is being given
priority by the Government and must
continue to receive principal priority if
our country is to move forwarg in any
meaningful manner. Sir, the working
group of State Labour Ministers just a
few months ago hag recommended that
the criterion for fixing minimum ‘wages
should be relateq to the basic needs of
workers at the leve] of poverty line as
defined by the Planning Commission.
This recommendation as accepted by
the Government will change the basis
for minimum wages introducing gor
the first time a general minimum wage
Tormula applicable as g general slide
rule formula to all sectors of employ-
ment. According to the Planning Com-~
mission, the criteria of.....

MR. SPEAKER Please put the ques-
tion,
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SHRI MADHAVRAQ SCINDIA: I
am coming to that. &ir, This is a very
imporfant question, they are the mrost
exploited sections of our country’s
popuiation.

MR. SPEAKER: Put it in a question.

SHRI MADHAVRAQO SCINDIA: Yeu
are interested in the agriculfural
labour.

MR. SPEAKER: I am interested, but
1 am also interésted in very pertic~nt
questions.

SHRI MAD_I:IAVRAO SCINDIA: Yes-
terday you gave 25 minutes for each
question.

According to the Planning Commis-
sion’ criteria based on subsistence
need, the minimum wage works out to
Rs. 240- a month whereas most States
are giving minimum wage at a rate
varying from Rs. 4.50 to Rs. 6.50 per
day which is far below this level. I
would Ifke to know whether the re-
commendations about this fermula
linking minimum wages to the basic
needs _are heing considered bWy the
Government and if so, when the Gov-
ermment is going to come to the deci-
sion on this.

SHRI BHAGWAT JHA AZAD: Sir,
we fully agree that the minimum wage
should relate fo the needy section of
the sociefy and we should continue to
lay more and more stress on this. That
is why, in The first 20-point programme
as also in the second declarad by the
Prime Minister, this has been given a
high priority ang a place of import-
ance.

Thé only misunderstanding of the
hon. Member about the recommenda-
tions of the Ministers’ Conference is
this. There are two classes. One is
the Minimum Wages Act, 1948 under
which there is a schedule of cmploy-
ments £6r which the appropriate Gove-
rnment either the Centre or the State
is empowered to announce the mini-
mum wdge. About this general wage
that Jou are mentioning and linking
of the wage with the price, the Labour
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Ministets thought that there were

large number of employments which.
were not under that schedute. Those

are not under the 217 in the State or

the Central list. But there are actudl--
ly a large number of empioymenis not

covered by the schedule. They have

said that for thosé who are below the.
poverty line, their wages and earnings-
generally should be uniform in the

country. At least, it should be one and;
should not be below that. That is one-
important thing to which we agree and.
that Is” why; we propose that apart

from the different States having the

authority to announce a migimum.
wage or revise it after two years or:
after rise of every 50-points of con--
sumer price index, there should be a

concept of general minimum wage for
employmenis not in the schedule-
which should not be below what the-
Planning Commission has fixed. That

is the recommendation and for that,.
we are bringing forward a Bill to am~
end the Miniium Wages Act where
we can .provide this, This is an im--
portant recommendation and I attach.
importance to this.

SHRI MUKUNDA MANDAL: Youw
are aware that the -agricultural work--
ers are unemployeg for more than nine
monthg in g year. And because of their.
9 months’ unemployment in a year,.
they fall into the trap of the land own-
ers in the villages. The land owners
used to pay less wages to the agricul-
tural workers, In view of this I want
to know from the hon. Minister if the
Government will provide unemploy--
ment relief {o the agricultural workers
and creafe a welfare fund from which
they will be ‘given medical relief,
housing facilities, pension facilities
etc.? This welfare fund would benefit
them, Is the Government interested
in creating such a fund and at the
same time, is it interesteg to give un--
employment relief to the agricultural.
workers?

SHRI BHAGWAT JHA AZAD: It is-
true that in a year, after the harvest-.
ing or the cultivation season is over,.
the agricultural labours in the villages:
of India are partly unemployed. This,
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-is true and we all know that, That is
why, we propose that whatever maxi-
mum we can do from our side should
be done.

About unemployment relief etc,
though we wish to do it, at present,
Sir, it is very difficult to think in these
-terms due to the magnitude of the
- problem.
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SHRI K. A. RAJAN, I would like to
draw the attention of the hon. Minister
1o z:r fact that certain industries of an
unorganised nature migrate from one
State to another, like, handloom; bidi;
.cashew and so on. In his reply he has
stateg that they have issuel instruc-
4iong to see, ag far as possible, that the
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gap ig filled up. But, unfortungtely,
the gap still exists to the disadvantage
of certain States where those industries
migrate. I would like fo know from
the hon. Minister whether he will take
stringent measures to see that it is

made uniform,

MR. SPEAKER: That is relating to-
industries.

SOME HON, MEMBERS rose—

MR. SPEAKER: It is impossible to
accommodate everybody. I am calling
one from this side ang one from that
side. If necessary, I can allow a dis-
cusSion_ It is my discretion. I am going
to use if.

SHRI RAJESH PILOT: 1 hope you
will share my viewg that there is a
discrimination between the rural agri-
cultural labour and the urban labour.
May I know from the hon. Minister
whether the Government is propesing
to have a price index formula as in the
case of organised labour for the poor
rural agricultural labour also and, it
so, when?

SHRI BHAGWAT JHA AZAD: It is

‘a fact and a very evident fact that

there is a difference between the un-
organised labouy and the organised la-
bour in regarq to the formula, The
formula for the organised labour is
the basic wage along with the dearness
allowance which is linked with the
consumer price index. This is at pre-
sent not so in the case of agricultural
labour. That is true, We think that
the formula of revision every two-
years or on rise of index by 50 points
to which Mr. Narsinh Makwana re-
ferred to is not satisfactory, This is
an important suggestion. Can we think
in termg of also linking it up according
to- the consumer price index? This has
been the recommendation of the State
Labour Ministers’ Conference. We are
considering it.

SHRI K. RAMAMURTHY: Unless
you have voluntary organisations in
the rural areas, it is impossible to im-
plement the minimum wage among the
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agricultural workers. Apart from the
minimum wage and its implementa-
tion, T would like to ask a question, It
is a long-pending issue of the Central
Act for the agricultural workers. So
many committees were formed. They
have also given their suggestions and
drafts. May I know whether the Min-
ister will bring forwad the Bill in the
present sessfon or at least in the com-
ing session of Parliament?

SHRI BHAGWAT JHA AZAD: The
E}Es: part of the question is a moot one.
Hon. Member has very rightly
said that for the implementation of the
minimum wages in the rural areas, it
is very jmportant thay we must have
strong voluntary organisation and it is
in this context that I appreciated the
eflorts of INTUC when they have or-
ganised a Conference.

(Interruptions)

Yesterday | went to them and, there-
fore, ] appreciate.

(Interruptions)

You falk. They do. That is the
diflerence. And, therefore, ! :.ppre-
ciate their efforts to organise a Camp
of Rural Organisers for the Grameen
workers.

As regards the second part of the
question  about the Bill, you have
rightly said thay it has become old
and. therefore, we propose to bring it
before the House to amend it.
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Cheating of Indians from Lebanon by
Job Agency

*152. SHRI M. RAMGOPAL
REDDY:

SHRI D. P. YADAV:

Will the Minister of LABOUR be
pleased to state:

(a) whether Government's uttention
has been drawn to a news published
in the 'Times of India’ dated 3 Febru-
ary, 1982 to the eflect that 31 Indians
who came from Lebanon have been
duped by a job agency in India;

(b) what are the details in this re-
gard; and

(c) what action has been taken
against the firm?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
DHARMAVIR): (2) Yes, Sir.

(h) A group o! 31 Indian nationals
was recruitej by some unscrupulous
agents and promised job in a factory
on monthly salaries ranging from Rs.
3000 to Rs. 4000, in Beirut. The
agents allegedly charged each recruit
Rs. 14000. Accompanied by the agents,
they were flown to Dacca from Cal-
cutta no December 27-28, 1981 in two
batches on tourist Visas, from where
they were taken to Damascus via
Moscow, Sofia and Istanbul. From
Domascus they were sent on their
own to Beirut by bus, without possess-
ing visas for Lebanon, with the assur-
ance that they would be met by the -
dgents in Beirut. On arpival in Beirut





